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UTTAR PRADESH POLLUTION CONTROL BOARD 

Ref. No H06562@C-6@Gen-761@O.A. 203 of 2023/VNS@2024      Dated 05.02.2024 
 
 
To, 

The Registrar General, 
Hon’ble, National Green Tribunal, 
Principal Bench,  
Faridkot House, Copernicus Marg,  
New Delhi- 110001 
 

Sub:  Regarding submission of Compliance Report on behalf of Uttar Pradesh 
Pollution Control Board, in compliance to the order dated 15.12.2023 in 
Original Application No. 203 of 2023 in the matter of Tushar Goswami Versus 
Union of India & Others.  
 

Sir,  
Kindly refer to the subject mentioned above. In compliance of the order dated 

15.12.2023 in Original Application No. 203 of 2023 in the matter of Tushar Goswami 
Versus Union of India & Others, The Compliance Report on behalf of Uttar Pradesh 
Pollution Control Board is enclosed herewith for your kind perusal and further 
necessary action. 

Sincerely Yours, 
Enclosures: As above 
 

(Dr Ram Karan) 
Chief Environment Officer 

(Circle-6) 
Copy to: Following for information and further necessary action. 

Shri Pradeep Misra Advocate, Supreme Court, B-235, Sector-XIX, Noida, District-
GB Nagar, 201301. 
 

Chief Environment Officer 
(Circle-6) 
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Compliance Report on behalf of Uttar Pradesh Pollution 

Control Board, in compliance to the order dated 15.12.2023 

in Original Application No. 203 of 2023 in the matter of 

Tushar Goswami Versus Union of India & Others. 

 

That the Hon'ble National Green Tribunal, Principal 

Bench, New Delhi vide its order dated 15.12.2023 in Original 

Application No. 203 of 2023 In Re: Tushar Goswami Versus 

Union of India & Others has passed the directions. The 

relevent part of the order is as below:- 

 “…….4. In these circumstances, we find it necessary that 

Member Secretary, UPPCB must appear before Tribunal on 

the next date to explain as to why action for remediation 

of the damaged site has not been taken by UPPCB till 

date. He will also explain as to why for such flagrant 

violations of the environmental laws on the river 

bed/bank, where concrete structures have been raised 

which is totally prohibited, action for prosecution of the 

violators has not been taken till date…..” 

 Key Issues related with UP Pollution Control Borad- 

1. Section 6 (3) of The River Ganga (Rejuvenation, 

Protection and Management) Authorities order, 

2016,clearly states that “No person shall construct any 

structure, whether permanent or temporary for 
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residential or commercial or industrial or any other 

purposes in the River Ganga, Bank of River Ganga or its 

tributaries or active flood plain area of River Ganga or 

its tributaries: Provided that in exceptional 

circumstances like natural calamities or religious 

events at traditional locations, temporary structures 

can be raised after prior permission of the National 

Mission for Clean Ganga acting through the State 

Ganga Committee and the District Ganga Committee”. 

Responsible project proponent for operation of Tent City 

i.e. M/s Preveg Communication (India) Limited and M/s 

Lalloo Ji & Sons in question had not obtained prior 

permission from NMCG for setting of tent city.  

2. Both the project operated their project without obtaining 

CTO under water act, 1974 and air act, 1981 from UPPCB. 

3. The lot of construction material and structures of tent 

city are still lying on the river bank/bed side which 

include concrete structure, brick structure etc. 

 

 Compliance Report- 

 That during inspection dated 16.01.2023 of regional 

office, UPPCB, Varanasi of the site of the both tent city in 

the question, no construction material and structures 

were found. The copy of the inspection report along with 
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photograph is attached herewith as Annexure-No.1 to this 

compliance report.   

 That Conditional CTE has been issued by UPPCB to both 

the Tent City project proponent of Tent City i.e. M/s 

Praveg Communication (India) Limited and M/s Lalloo Ji & 

Sons w.e.f 11.01.2023 & 09.01.2023 respectively with the 

specific condition that “The project shall comply the 

Provisions of notification dated 07.10.2016 of Ministry of 

Water Recourses, River Development and Ganga 

Conservation”. 

 That in pursuance to the Joint Committee Report dated 

24.05.2023, a show cause notice dated 06.11.2023 has 

been issued by UPPCB against the responsible Project 

Proponents i.e. M/s Preveg Communication (India) 

Limited and M/s Lalloo Ji & Sons in question for 

imposition of Environmental Compensation of Rs. 12500/- 

per day for a period of 15.01.2023 to 31.05.2023 for 

operation of the Tent City at Varanasi by them without 

obtaining prior consent to operate and further in 

pursuance to a show cause notice dated 06.11.2023,  

UPPCB  vide letter dated 23.11.2023 has imposed the 

Environmental Compensation of Rs. 17,12,500/- each 

against both the responsible Project Proponents. The copy 
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of the said letters dated 23.11.2023 are attached herewith 

as Annexure-No.2&3 to this compliance report. 

 That as above Environmental Compensation was not 

realize so UPPCB vide letter dated 15.01.2024 has 

requested to the District Collector, Varanasi for the 

recovery of the Environmental Compensation of Rs. 

17,12,500/- each against both the responsible Project 

Proponents. The copy of the said letters dated 15.01.2023 

are attached herewith as Annexure-No.4&5 to this 

compliance report. 

 That it is mentioned in para no 62 of Ministry Of Water 

Resources, River Development, And Ganga Rejuvenation 

Notification dated 07.102016 titled as The River Ganga 

(Rejuvenation, Protection and Management) Authorities 

Order, 2016 that “Making of complaint under section 19 

of the Act.- All the authorities constituted under this 

Order or their officers authorized by such authorities 

may make complaint before the court under section 19 

of the Act for taking cognizance of any offence under the 

said section.” The copy of the said notification dated 

07.10.2016 is attached herewith as Annexure-No.6 to this 

compliance report.   

 That UPPCB has also issued CTO under the section-25 of 

the Water (Prevention and Control of Pollution) Act, 1974 
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and under section-21 of the Air (Prevention and Control of 

Pollution) Act, 1981 to the Tent City project proponent of 

Tent City i.e. M/s Praveg Communication (India) Limited 

and M/s Lalloo Ji & Sons w.e.f 14.06.2023 & 05.07.2023 

respectively with specific condition as “This CTO shall only 

be valid with the effect from the date on which the 

proponent obtained approval from National Mission for 

Clean Ganga (NMCG) or Competent Authority under the 

Provisions of notification dated 07.10.2016 of Ministry of 

Water Recourses, River Development and Ganga 

Conservation”.  

 

 The above compliance report of the Uttar Pradesh 

Pollution Control Board is placed before this Hon’ble National 

Green Tribunal for perusal and kind consideration please. 

 

(Dr Ram Karan) 

Chief Environmental Officer 
(Circle-6) 

UPPCB, Lucknow 
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Annexure No-1
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Annexure No-2
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Annexure No-3
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Annexure No-4
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Annexure No-5
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Annexure No-6
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